In The Central Administrative Tribunal
Jaipur Bench, Jaipur
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26.5.200¢ Mr. S .K, Jain, Counsel for the applicant.
Mr. T.P, Sharma, Counsel for the respondents.
The learned counsel for appl lcant seeks
X | permission to withdraw this 0A with the prayer thit
/ applicsnt may be allowed to file representat ipw whidh
may be considered by the Departmental'{authorities
sympathet ically looking to the person:al difficult ies/

girevances of the appl icant. \

In view of the submissions madfe by the learned
counsel for the applicaznt, this 0a is?disposed of as
withdrawn . Respondents are directed tt?_) Biex decide the
representat ion, if any, £filedv by theiappl icant within
fifteen days from the date of pass mg' of this order as
: exped it lously as possible by a reasonéd xx and spe.k ing
@ ~ - order considering the personal diffic%;lties of the appli-
cant sympathetically. ‘
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